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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
M.A. NO. 142/2024
IN
ORIGINAL APPLICATION NO. 458 OF 2022

IN THE MATTER OF:

SHESHAN TYAGI ...APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENT

COMPLIANCE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4

[, K.P Anand , S/o Durga Prasad , aged about 31 years, presently holding the
position of  Executive Engineer (water supply), Ghaziabad Municipal
Corporation, having office at Navyug Market, Ghaziabad-201002, presently at

New Delhi,do hereby solemnly affirm and declare as under:

1 That I am the Executive Engineer water supply of Respondent No. 4 and
I am well acquainted with the facts and circumstances of the present
case and am competent to swear this affidavit on behalf of Respondent

No. 4.

2, That the present affidavit is filed in compliance with the directions
contained in the Order dated 07.03.2025 passed by this Hon’ble

) j .riﬂmbunal in the above captioned matter.
ms hﬁmbly submitted that the grievance raised by the Applicant

: L /(—\ ,pe‘rtalqsﬂo\the alleged unauthorized extraction of groundwater by M/s

B 'f' '§ 1
& 5067,
6 Yetes “§ )/at the Officer’s City 2, Raj Nagar Extension, Ghaziabad (here
W)

l
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in after referred to as “Project Site”). The Applicant has further alleged
that untreated domestic sewage is being directly discharged into the
storm water drain, there by causing environmental degradation and
contravening the mandate of the Water (Prevention and Control of

Pollution) Act, 1974.

4. Pursuant to the notice dated 23.03.2025 served upon to Respondent No.
4, a site inspection was carried out on 16.04.2025 by the Junior Engineer
(Water), City Zone-II, Ghaziabad Municipal Corporation in respect of

the project site of the Project Proponent.

5. It is submitted that during the course of the site inspection, various
aspects concerning the water supply and sewage management systems of
the said project were examined. The inspection was carried out with a
view to ascertain the veracity of the allegations made by the Applicant
and to determine the compliance status of the Project Proponent with

applicable municipal and environmental norms.
6. Upon such inspection, the following facts were observed:

. The sewer connection for the said group housing project was laid
by the Ghaziabad Development Authority (“GDA”) on
30.03.2019, and a copy of the receipt confirming the same was
o produced by the project entity during inspection.
DTN
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roject entity‘ operates two submersible tube wells for water

ATE s

‘ l fL) 'pl)\? however, they do not possess a valid No Objection

: q ! Pt L.

' ¥ «“ Eo X 143 99 1 1

}\\" \\ :;“ No. 827y .C rﬁﬁ}cate (“NOC”) for the same from the appropriate authority.

\ "-) \ CA \-"./r"‘:‘?” nas ’”.”wl.’ ; . 5 . . . .

AN AN T T VE - elﬁ@ fact was ascertained during the physical visit to the premises.
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{ii. The said group housing project falls under the jurisdiction of the
GDA, and not under the administrative or statutory jurisdiction of
the Ghaziabad Municipal Corporation. Therefore, necessary
regulatory and enforcement action in the matter lies with in the

domain of the GDA and other competent authorities.

A true copy of the Inspection Report dated 16.04.2025 issued by the
Junior Engineer (Water), City Zone-II, Ghaziabad Municipal Corporation
is annexed herewith as ANNEXURE A.

7. The findings from the above inspection were formally communicated by
the General Manager (Water), Ghaziabad Municipal Corporation,
through Letter No. 88/ST GM/2025-26 dated 17.04.2025 to the
Additional District Magistrate (Land Revenue), Nodal NGT Officer,
Ghaziabad, in reference to the letter dated 15.04.2025 issued by his
office.

A true copy of the Letter dated 17.04.2025 issued by General Manager
(Water), Ghaziabad Municipal Corporation is annexed herewith as

ANNEXURE B.

8. It is most respectfully submitted that Respondent No. 4 has no direct
role or jurisdiction in the establishment, regulation, or approval of
‘nfrastructure facilities, including sewage treatment systems and

‘:) T 4 undwater extraction, within the said group housing project developed
Nb Project Proponent, which falls within the purview of the GDA
-/ “H‘ELM ?HA

34 ADu Rhd"other competent authorities.
: i SO CAT,- e\
3 ")F" 2 ;- H' }
-y "‘93 82orlt 1 mast respectfully submitted that the Respondent No. 4 remains

i ted to extending full cooperation to this Hon’ ble Tribunal and to
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all other concerned authorities in ensuring compliance  with

environmental norms and statutory obligations.

10. I state that everything stated above has been stated by me in my official
capacity based on and derived from the official records maintained by
the Respondent No. 4 in the official capacity and I state that nothing

material has been concealed therefrom.

/7
DEPONENT

VERIFICATION

I, the abovenamed deponent, do hereby solemnly verify that the contents of the
aforesaid affidavit are true and correct to the best of my knowledge and belief

and nothing has been concealed therefrom.

Verified at on this day of April 2025.
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DEPONENT




ANNEXURE - A
e aifvr(er) /it 8D ere) / memar(ee) ey 5

Fon o we & R dodw B mem A RAfF-22,03.2025 F AT o o,
Rt & wwe Ramde afiowo dear-458/2022 M wmil @ G0d0 T A 9 #
TI0C0 HEA-143/2024 T Afew s gan § 1 P wry dwd qrosmo W Frawes wofiio
TR eI MREERE R 9 eeRin feee g oy dtfes @ @ e afw B g
A e T I 9 D g & Afm @ w8 Pred TR P REER @S
HeAI-02 W WK F g A Al R T 81 o7 & e o RAiF-16.04.2025 F
B & vl Frler Rear man Rored o R
1. M/S M R Proview Realtech Pvt Ltd.- Dovelper of officer’s City 2 Raj Nagar Extension
Ghaziabad 3 e T AWM Rei$-30.03.2019 # <000 F ERT HA T o
Rt omidl 1 sfi/adie G 3 A o Reie-16.04.2025 3 Fidaw & W
AR N aiRE I A T
2. M/S M R Proview Realtech Pvt Ltd.- Dovelper of officer’s City 2 Raj Nagar Extension
Ghaziabad & Tyl # Rt 5% Pkt 02w oy @ &1 R @Rosfiowo
T U T ¢ e el deed ¥ e o g |
3. TR Q0 wehin SR mioae R sieer & owed o @ @ TR
MRMEER B & T 31 I ST § qaws FRaE mvEE e SiET
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- ANNISARE - 6
e N B FMimanshw'w.w./Y W25-26/GNN Pad
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HEINE-a%H(5T)
) TRME™R TR Fm
i 3,
A Rrenfarrt(gosi0)/
Frgd TA0sHI0E0,
MaErR |
wiF- D /wHodio-HoaH0,/2025-26 Reim | HYRST
faug:- Mo g™ efa ofumr, W Reh @mw ofovodwn-458/2022(TR0 U0 HEAl-
142 /2024) Sheshan Tyagi Versus State of Uttar Pradesh & Ors. & &= |
TeIey,

FUA T 0T A FECE T HEA-317 /36-30RA0370 /Aes-TH0080 /
MoAR Rid 15.04.2025 F BREY @=W eV HA @ FE FY, s qem @ 20 1gE e

oo, 7E feeell g afouowEd-458/2022(TH0 U0 HEAI-142/2024) Sheshan Tyagi Versus
State of Uttar Pradesh & Ors. & Gifta 319 RAi% 07.03.2025 A Rwriig qzmes srea e

Soee Y @ often @ T &, Fred @it onem dan R w@ied @ ot § frera

mo ferer 3 qWY TaTd A [ S |
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